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ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed by the assessee is duleayainst the order
dated 18.08.2020 passed by the Ld. Commissionkrcome Tax (Appeals) —
4, Ahmedabad arising out of the order dated 22(IBZ%assed by the ITO,
Ward-4, Palanpur under section 147 read with Sed#! of the Income Tax
Act, 1961 (hereinafter referred as to ‘the Act’) Asssessment Year 2011-12.
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2. None appeared on behalf of the assessee aitrtbeot call inspite of

notices served upon the assessee.

3. On the basis of information that the assessesel&posited huge cash of
Rs.12,72,950/- in Savings Bank Account maintaingti Wtate Bank of India
for F.Y. 2010-11, the case of the assessee wagared under Section 147 of
the Act. In fact, no return of income was filed Hye assessee. After
recording the reasons, a notice under Section 1#480Act dated 28.03.2018
was served upon the assessee followed by a shose agatice served on
07.12.2018. In spite of repeated notices servea tipe assessee, since, none
appeared before the AO, neither furnished any ldetidie assessment under
Section 144 of the Act was finalized. The copytld bank account was
called for from SBI upon examination of which it svéound that the said
amount of Rs.12,72,950/- has been credited in #sessee’s account. The
interest income of Rs.1,241/- has also been cidive which, no explanation
has been offered. Finally, the addition has beedenmto the tune of
Rs.12,74,191/-, which was, in turn, confirmed bye tkirst Appellate
Authority.

4. During the appellate proceeding, the assessbmitead that he is
engaged in mobile recharge business. For the parpbobtaining bank loan,
he had made turnover in bank account by making siejpoit of the cash
withdrawal. Since, no evidence of running mobd@eharge business has been
filed by the assessee, the addition made by théOdhas been confirmed by
the Ld.CIT(A). Even for the sake of argument, didaion is required to be
made, it was submitted by the assessee that oakyguiition can be made or
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net profit could be estimated. Since none appeanebehalf of the assessee
at the time of hearing of the matter, we have manbgiven any assistance in
this regard. However, the Ld.DR with all his fass agreed to give benefit of

peak credit to the assessee.

5. In that view of the matter, we set aside theads the file of the Ld.AO
to verify the same in the light of the observatioade hereinabove and to pass
orders accordingly upon giving a reasonable oppdstwf being heard to the
assessee and upon considering any evidence wlaadstessee may rely upon

at the time of hearing of the matter.

6. In the result, assessee’s appeal is allowestébistical purposes.

| This Order pronounced on  14/10/2022

Sd/- Sd/-
(P. M. JAGTAP (MADHUMITA ROY)
VICE PRESIDENT JUDICIAL MEMBER

Ahmedabad; Dated 14/10/2022
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